
Crml. No.  80/2021. 

FIR No. 98/2021. 

PS Narela. 

U/s 392/411 IPC. 

State VS Jitender @ Tinku S/o Jeet Singh. 

 

14.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is an application for release on personal bond moved on behalf of accused. 

Present: Ld. APP for State. 

   Ms. Neelam Singh, Ld. LAC for applicant/ accused.    

    

   It is submitted that accused was granted bail by Ld. Link MM vide order dated 

18.06.2021 subject to furnishing of personal bond in the sum of Rs 25,000/- with one surety of like 

amount.  It is further submitted that accused is unable to produce a surety in the matter due to financial 

constraints and therefore, it is prayed that accused be released on furnishing of personal bond only. 

  Heard.  Perused. 

  The offences complained against the accused are serious in nature.  Thus, I do not 

deem it appropriate to release the accused only on his personal bond, however, keeping in view his 

financial constraints, the amount of surety is reduced from Rs 25,000/- to Rs 10,000/-.  As such, it is 

clarified that the accused be now released on furnishing of personal bond in the sum of Rs 10,000/- 

with one surety of like amount.   All the other conditions mentioned in bail order dated 18.06.2021 

shall remain the same. 

   This order shall form part and parcel of order dated 18.06.2021. 

   Application stands disposed off accordingly. 

  Copy of the order be sent to ld. LAC for accused via any of the electronic modes. 
  Copy of the order be also uploaded on District Courts website.  

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                14.07.2021  
 

  



Crml. No.  83/2021. 

E FIR No. 10650/2021. 

PS Narela. 

U/s 379/411 IPC. 

State VS Tashlim. 

 

14.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  
  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 
 

Present: Ld. APP for State. 

   Ld. Counsel for applicant/ accused. 

   Reply received from IO. 

   Ld. counsel for accused has argued that accused has been falsely implicated in the 

present case and that accused has been running in JC since 04.07.2021. 

   On the other hand, Ld. APP for State has opposed the bail application. 

   Heard.  Perused. 

   Recovery has already been effected in the matter.  No purpose would be served by 

keeping the accused in custody any more. Keeping in view the above, bail is granted to the accused 

Tashlim upon furnishing of personal bond in the sum of Rs.15,000/- with one surety of like amount 

subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

   3. That in case of change of residential address, accused shall intimate the court about 

the same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 

    Copy of the order be also given dasti to ld. counsel for accused. 

  Copy of the order be also uploaded on District Courts website. 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                14.07.2021  
 

 

  



Crml. No.  88/2021. 

E FIR No. 18105/2021. 

PS Narela. 

U/s 379 IPC. 

State VS HR 42E 9466. 

 

14.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

   This is an application for release of vehicle bearing registration No. HR 42E 9466 

on superdari moved on behalf of applicant Pushpa.   
 

Present: Ld. APP for the State..   

   Report of IO perused. 

   The prosecution has no objection if the vehicle in question is released to the applicant/ 

rightful owner. 

   In these circumstances the aforesaid vehicle bearing registration No. HR 42E 9466 be  

released to the applicant/rightful owner in compliance of judgment of Hon'ble Delhi High Court in 

Manjeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl. M.C. No.16055/2013) subject to the 

following conditions: 

    1. IO shall get the vehicle valued from a proper valuer and shall take a valuation report 

in this regard from the valuer as per rule; 

    2. Vehicle in question be released to its applicant/registered owner only subject to 

furnishing of security bond/indemnity bond as per valuation report to the satisfaction of the concerned 

IO/SHO.   

    3. IO shall prepare detailed panchnama also mentioning the colour, appearance, engine 

number, chassis number, registered owner and necessary details of the vehicle; 

    4. IO shall take the coloured photographs of the vehicle from different angles and also of 

the engine number and the chassis number of the vehicles;  

    5. The photographs should be attested and counter signed by the complainant, accused as 

well as by the person to whom the custody is handed over and the applicant;  

    6. IO is further directed to verify the ownership of the said vehicle before releasing of the 

same. 

   Copy of this order be given dasti to the applicant via any of the electronic modes. 

  Copy of this order be also sent to SHO concerned for compliance.   

  Copy of the order be also uploaded on District Courts website.   

      

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                14.07.2021  
 

 

  



Crml. No.  84/2021. 

FIR No. 211/2021. 

PS Narela. 

State VS Naved. 

 

14.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is a Bail Bond. 

 

Present: Ld. APP for State. 

 

   Bail bond not verified due to unavailability of surety.  

Let fresh report be called for 15.07.2021. 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                14.07.2021  
 

 

  



Crml. No.  81/2021. 

FIR No. 180/2021. 

PS Narela. 

U/s 387/506/34 IPC. 

State VS Vikas Swami @ Vicky S/o Subhash Swami. 
14.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 28.06.2021 of the 

Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ North/RC/2021 dated 29.06.2021, only 

urgent matters and matters listed for final arguments are taken up for hearing. 

   This is an application for grant of statutory bail under the provisions of Section 167 (2) Cr.PC.  
Present:   Ld. APP for State. 

   Sh. S. P. Kaushik, Ld counsel for accused/applicant (via VC). 

 

   The present is a statutory bail application filed by the accused but the IO has instead replied on merits. 

This is not the only laxity and irresponsibility shown by the IO. His conduct shall be dealt with in the later part of this 

order. 

   Arguments on application heard. Record perused. 

   The only necessary facts which need to be discussed for the disposal of the present application are that 

the accused was arrested on 13.05.2021 for an offence u/s 387/506 IPC and was subsequently remanded to JC, such 

remand being extended from time to time. The period of 60 days prescribed under Section 167(2) Cr.P.C expired on 

12.07.2021 whereas the chargesheet was filed after a delay of one day i.e. on 13.07.2021. However, by such time, the 

present application for default bail had already been moved by the accused on the designated e-mail ID of this Court. As 

such, the right of default bail under the afore-said section had already accrued in favor of the accused which cannot be 

defeated by the subsequent filing of the chargesheet. 

   In view thereof, bail is granted to the accused Vikas Swami upon furnishing of personal bond in the 

sum of Rs.50,000/- with one surety of like amount subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

  3. That accused shall not threaten or influence the witnesses/ complainant in any manner; 

  4. That in case of change of residential address, accused shall intimate the court about the same. 

  Before parting, it is necessary to make certain observations about the IO of the case. Not only has he 

filed an incorrect reply to the present application, as observed in the beginning of the order, he has also failed to explain 

the reason of delay in filing of the chargesheet. The application of the accused had otherwise been dismissed on merits 

before but the irresponsibility of the IO has led to the present situation. Today also, he is not available to answer queries 

on certain aspects. From his overall behaviour, it appears that he has deliberately made a delay in filing of the chargesheet 

in a serious offence like present, where involvement of some notorious gangsters had been alleged. The conduct of the 

IO ASI Rajender Singh 720/OND thus, does not seem to be above board. As such, his conduct be brought into the 

knowledge of the higher officials. 

  Orders dasti to all quarters. 

   Copy of this order be also sent to SHO and DCP concerned and a compliance report be filed regarding 

the action taken against the IO. 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                14.07.2021  

 

 



Crml. No.  82/2021. 

FIR No. 517/2020. 

PS Bh. Dairy. 

U/s 392/397/34 IPC. 

State VS Raj Kumar. 

 

14.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  
  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 
 

Present: Ld. APP for State. 

   Ld. Counsel for applicant/ accused. 

 

   Reply received from IO. 

   The case of the prosecution is that the accused alongwith his associates robbed the 

complainant at the point of knife. Certain recoveries were effected from the accused persons 

connecting them with the crime.  Ld. APP for State has vehemently opposed the bail application. 

   Ld. Counsel for the accused has pressed for bail and has argued false implication of 

the accused.   

  The offence complained against the accused is grave in nature.  Keeping in view the 

gravity of offence; facts and circumstances of the case and possibility of the accused threatening the 

witnesses as well as fleeing away from jus tice, I do not deem it appropriate to grant bail to the accused 

at this stage. 

   Accordingly, application in hand stands dismissed. 

   Copy of the order be sent to ld. counsel for accused via any of the electronic modes. 

   Copy of the order be uploaded on the Delhi District Courts website. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                14.07.2021  
 

 

  



Crml. No.  87/2021. 

FIR No. 384/2021. 

PS Bh. Dairy. 

U/s 380/457/411/34 IPC. 

State VS Pappu @ Ashok Kumar S/o Tejram. 

 

14.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  
  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 
 

Present: Ld. APP for State. 

  Ld. Counsel for applicant/ accused. 

 

  Reply from IO received. 

  The case of the prosecution is that around 122 boxes of case property was stolen from 

the godown of the complainant out which 4 boxes were recovered from the present accused.  The bail 

application has been strongly opposed by the State. 

  Ld. counsel for accused has argued that accused has been falsely implicated in the 

present case and that accused has been running in JC since 30.06.2021. 

  Heard.  Record perused. 

  Recovery from the present accused already seems to have been effected and no further 

custodial interrogation is required. As such, no purpose would be served by keeping him in custody 

any more.  Accordingly, bail is granted to the accused Pappu @ Ashok Kumar S/o Tejram upon 

furnishing of personal bond in the sum of Rs.15,000/- with one surety of like amount subject to the 

following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

   3. That in case of change of residential address, accused shall intimate the court about 

the same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 

    Copy of the order be also given dasti to ld. counsel for accused. 

  Copy of the order be also uploaded on District Courts website.    

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                14.07.2021  
 

 



Ct. Cases No. 1092/18. 

HOST FINANCE AND INVESTMENT PVT.LTD  

Vs. PARVESH KUMAR JAIN. 

U/s 138 NI Act. 
Crml. No. 85/2021. 

14.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is an application seeking release of FDR. 

 

Present: None for the applicant.  

 

   The matter has already been disposed off before National Lok Adalat on 10.07.2021 

and vide the said order, original documents, if any on record were also ordered to be released to the 

rightful claimant as per rules. 

   Thus, the present application is infructuous and dismissed. 

    

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                14.07.2021  
 

 

  



Ct. Cases No. 1100/18. 

HOST FINANCE AND INVESTMENT PVT.LTD  

Vs. PARVESH KUMAR JAIN. 

U/s 138 NI Act. 
Crml. No. 86/2021. 

14.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is an application seeking release of FDR. 

 

Present: None for the applicant.  

 

   The matter has already been disposed off before National Lok Adalat on 10.07.2021 

and vide the said order, original documents, if any on record were also ordered to be released to the 

rightful claimant as per rules. 

   Thus, the present application is infructuous and dismissed. 

    

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                14.07.2021  
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